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Plan to scrap of order* regarding 
Government servants own h o t i

1120. SHRI R. V. SWAMINATHAN: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether (he present Govern-
ment are planning to scrap orders re-
quiring Government servants owning 
house at the place of duty to sur-
render Government accommodation;

(b ) if so. the'reasons'for the same,

(c ) how many such Government 
servants have surrendered their 
houses to (he Government or sur-
rendered the Government accommo-
dation;

(d) whether some Government 
servants have Been given exemption; 
and

(e) if so, how many persons and 
in what categories?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) and (b ). In considera-
tion of the difficulties and hardships 
faced by house owning officers, parti-
cularly in the low income brackets. 
Government have decided to modify 
the existing house owning orders, 
making house-owning officials eligible 
for Government accommodation on

normal terms, subject to certain con-
ditions.

(c) In Delhi, private houses of 111 
officers have been taken in the 
general pool on lease by Government 
and 2753 house-owning officers have 
vacated Government accommodation.

(d). Yes, Sir.

(e) 40 officers allotted houses from 
the general pool in Delhi have been 
granted exemption because the houses 
owned by them arc parts of Hindu 
Undivided Family properties/joint 
properties which are small and cannot 
be divided into independent livable 
units. In two other cases, exemption 
has been allowed because of the 
special nature of the officers' duty.

Request from Tamil Nadn and Kerala 
for more rice

1121. SHRI R. V. SWAMINATHAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether States of Tamil Nadu 
and Kerala have demanded supply of 
more rice from the centre during the 
month of April, and May;

(b) if so. the reaction of the Union 
Government;

(c) what is the total rice supplied 
by the Centre to these States upto- 
date; and

(d) what was the total demand 
made?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) to
(d ). A statement showing the de-
mands received for supply of rice 
from the Governments of Tamil Nadu 
and Kerala, the allotments of rice 
made by the Central Government 
against these demands and the actual 
supplies against these allotments is 
attached.




